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raised in 1986-87 amounted to Rs.
3,040.27 crores. Of this, Rs. 1,660.84
crores which is about 55 per cent was
used for amortisation including in-
terest op external debt alone, Thus,
the net assistance was below 50 per
cent in 1986-87, -

Sir, the position is also precarious
in regard to deficit financing, When
we said...

THE VICE-CHAIRMAN (SHRE
JAGESH DESAI): Mr, Lakshmanna,
you have one minute more.

PROF. C. LAKSHMANNA: Mr.
Vice-Chairman, Sir, this ig a very se-
rious matter, - L

THE VICE-CHAIRMAN
JAGESH DESAI): I know.

PROF, C. LAKSHMANNA: Sir,
even a serioug matter does not receive
attention, in the name of the time-
limit that is prescribed, I will not
speak one sentence more thap what is
required, Only that much, Sir, ag I said,
the position is precarious in respect
of deficit financing also, We have
warned about this on many occasions,
specially, during discussions on the
Budget. But then what is the present
position? There hag been a rise of
179 per cent over the last six years in
terms of deficit financing,

(SHRI

There have galso been shortfalls in
public sector resource mobilisatioy or
generation and revenue  collections
which togethey would have revived
the situation substantially. The liabili.
tieg of the Government are increasing.
They have gone up from Rs, 59,749
crores in 1980-81 to Rs. 166,544 crores
in 1986-87, an increase of 179 per cent.
For 1987.88, the total is estimated at
Rs. 193,651 crores and this will go up,
in the current financial year fo Rs,
224,180 crores, The liabilities...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please conclude
now. You have already taken six

minutes,

PROF, C. LAKSHMANNA: I am
concluding, Sir, the labilities amount

[8 AUG, 1988 ]

Mentions 24
to 64 per cent of the gross national
product. Therefore, it is a very serious
situation, I have gsome information on
revenue deficit also but I would not
go into it because the Chair has mno
time for that. Otherwise, even from
that point of view I cap prove that
the country has been pushed to a posi-
tion of no return. All that has been
pointed out by us, more particularly,
by the Members of the Opposition in
thig House and in the other House, on
the floor of this House, over a period
of severa] years hag fallen on deaf
ears and the country has been kept in
darkness. .

THE - VICE-CHAIRMAN (SHRI
JAGESH DESAI). Please conelude
now, ; - T T

PROF. C. LAKSHMANNA: There-
fore, I demand from the Government
that they should come forward with
a statement on the debt position in the
country keeping, particularly, in view
what has been pointed out to you by
no less an agency than the Comptrol-
ler and Auditor-General. I, therefore,
want to take this opportunity to warn
the Government that they are trying
to dig their owp grave. Of course, T
would not be unhappy if they gig their
own grave. But in the process they
should not do harm to the country as
a whole because this is very dange-
rous for the country.

Thank you, Sir. .

Need for Undertaking a 'Socio-Econo-
mic Survey of the Condition of Minori-
..._. ties in the Counmiry

. SHRI MOHD, KHALEELUF. RAH-
MAN (Andhra Pradesh): Mr.
Vice_Chairman, Sir, through thig Spe-
cial Mention, I appeal to the Govern-
ment of India to take up the project
of socio-economic survey of minori-
ties in the country.

The considerable population ot the
minority communities and their sub.
stantial role in the democratic process
in the country have attracted the at-
tention of researcherg towardg their
socio-economic pgoblem‘s, However, &
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careful review of the literature on
minorities very clearly suggests that
it suffers from many gaps. A review
of the relevant literature at the in-

‘stance of the Indiap Council for Social

Science Research, New Delhi, conclu-
ded:

(i) a lot has been written about

_ ‘the religious, emotiona] and politi-

cal problems of the minorities, How-
ever, the economic, employmerit and
educational problems which have a
serious impact on the very survival

~ of the minority communities, have

- problemg of the

unfortunately not been adequately
. studied;

(ii) the approach of the gocial
scientists was excessively urban-
centred. They failed to look beyond
the four walls of the urban areas,
with the resuly that the problems
of the minoritieg in the rural areas,
who constitute about two-thirds of
the population, remained largely un-
studied;

- (iii) it is evident that the re-
searchers generally studied the pro-
blems of the middle class, while the
poorest sections

--+among the minorities, who represent

_ginal,

ded

* g Vvast majority among them, re.
mained unexplored.

It is noticed that the works on
minorities do not evolve out of ari-
authentic and objective data,
but are mostly based either on the old
census records or on personal
opinions, biased impressions and limi-
experiences, As a result of all

Ifhese, our knowledges about the social,

economic,

and employ.
minori-

educational

ment oroblems of the

ties in the country in general and in

the rural areag in particular is by and
large incomplete.

- The ahove aspeets highlight thehim-

perative need for objective, broad-
based apq scientific studies on the
multifarious problemg of the minori-

_ties in different States of the country.

To find out positive and meaningful
solutions {5 the complicated problems

[RAJYA SABHA ]
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of minorities in the country, the socio~
economic survey of minorities jn India
shoulq be taken up by the Govemn.
ment,

[
- : arm

The Government of Anclhra Pradesh
is the first State in the countyy which
has taken up such a survey for mi-
norities in the States.

I, therefore, invite the attention of
the Government of Indiy to the need
to take up the project of socio-econo-
mic survey of minorities in the coun-
try enabling the Government to take
the necessary steps for the welfare of
the minorities in the light of the data
obtained from such a survey,

FuT! @i E|A  (Hey S_W) ¢
§ soF @wdgw & g )

sitmat &1 WW wEE (AW~
frdforg) : & o sowT A9ET FET

g -

st qgm qt siET (va
wewr) : & WY TEET gHET FQTF

st e gaaw fag  (fEe)
HEr OF e S #1 < E?rfa%fl

FfErd d fgre i wrgde 1@
irss?-ﬁ?ﬁ AT gAE grmr g
g # zefod ag v g f o 9Ed
(zgaam) ¥ @ ot & gweq § w7
W@E | TS A @ Foswg g
% U 565 At &1 fowe wEEm
JEEAT, 150 YU AE & IO Y AR
fear, wawa #0150 fEza A
@‘THTIFIEM' a1 JgT gt o,
W faT & w9 @ oar & 9|

f%m@mr, ?ﬂﬁw‘%gaﬁ%ﬁh‘t
FET 9T qGET J19 | 565 wIefany
F AT FE AT T A wEy Wy
w2 (sagei@) ag & Gar
& frEar 2 oEA gEm,. SEd I
& 1§ may fA¥%H FAT |Ear
g & {(saga@) s6- wRfwEY
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¥ g @ 9w ¥ 7= fow o,
I 9 Feq BIT FT 73 fFar a7
a:ﬁ fagt @R F @ @

W AN AT Jg ;TN Aq
SR AT W AR W W ¥

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). Whep the Special
Mention was made by Mr. Sahu, he
Wwas noi there, Because it is very im-
portant, I allowed him.

PoHt ww wagw fag o s fy
& AmEr A § AR AR qude
T § fr mer ® @ # g
faar |

At FT AEW JlAET
yaw): & o sy FOE

"' STATEMENT BY MINISTER

Explaining the Circumstances which

had Necessitated Immediate Legislation

by the Bharat Petroleum Corporation

Limited (Defermination of (onditions

of Service of Employees) Ordinance,
1988 (No. 6 of 1988)

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL: GAS (SHRI BRAHM
DUTT): Sir, T beg to lay on the Table
a statemnent (in Englisk and Hindi)
explaining the circumstanceg - ‘which
had necessilated immediate legislation
by the Bharat Petroleum
Limited (Determinalion of Conditions
of Service of Employees) Ordinance,
1988 (No. 6 of 1988). [Placeq in
‘Li_brary. See No. LT-6402/88]

(a2

h, STATUTORY RESOLUTION SEE-
KING DISAPPROVAL OF THE BHA-
RAT PETROLEUM CORPORATION
'LIVITED
CONDITIONS OF SERVICE OF
.' EMPLOYEES) ORDINANCE, 1988

1. BHARAT PETROLEUM CORPO.
RATION LIMITED (DETERMINA-
"TION OF CONDITIONS OF SERVICE
' OF EMPLOYEES) BILL, 1988

T (werers)
AT IUGATEART SY, HWIAH S

-

o THR AR

Corporation -

(DETERMINATION OF
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“ag o eefa g 2 IO,
1988 Ft yemfad W@ e
FIRYIAT fafaes (F9-
[ttt gar &1 Al w He-
aIIo)  WeATEW, 1988 (1988
F do 6) F1 famizd &y

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHM

DUTT); Sir, let me move...(nterrap-
tions) - >
- = - o Y Gl

THE VICE-CHAIRMAN (SHR¥

JAGESH DESAI): Let him move and
speak, After he speaks you can move
and speak. Then they will be discus-
sed together.

SHRI SUKOMAL SEN (West Ben.
gal): Sir, the Treasury Benches are
empty, What is the matter?...(Interrup-
tions). o

THE VICE.CHAIRMAN (SHRI
JAGESH DESAI): Are you insisting?
I don’t think you are,

SHRI SUKOMAL SEN: Sir, you
will see that at least some Members
of the Treasury Benches are present.
It looks very odd. It does not look like
a working Government. . . (Interruptions)
Only two jumior Ministers are there,

FrmRT (>0t wm Zor)

wg "W A

Y SHYE AGINA : AR IT-
rener o, ¥ ag #g @r 1, {5 g
¥ ghem ¥ a3 qgoT 9 A &, AfE
o faoe EaT & fo ow w8 s
F wr o arfiE g, UsT gAr 7
fa=rer &, A & 99 F9T a9
FN TEEl § N T ' @



